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Mr. Jaspal Singh, Advocates. 

 
O R D E R 

 

07.01.2020   Learned Counsel for the Appellant submits that the 

application under Section 9 of the Insolvency and Bankruptcy Code, 2016 

cannot be rejected on the ground there being a debt and default and in 

absence of any pre-existing dispute. 

 Mr. Kumarjit Banerjee along with Mr. Jaspal Singh, Advocates appear 

on behalf of the Respondent.  No further notice need be issued to them.  

Learned Counsel for the Respondent is allowed time to file reply affidavit 

within a week.  Rejoinder, if any, be filed within five days thereof.  The Appeal 

may be disposed of on the next date. 

 Post the case ‘for orders’ on 30th January, 2020. 
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